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Issue notice of motion. Returnable 

by two weeks. In the meantime, Respondents 

may take instructions as to why interim 

order as prayed for shall not be allowed. 

	

List on 27.3,2002 for 	admission. 

Member 

It has been stated by Mr B.K. 

Sharma, learned Railway Counsel, that he is 

awaiting instructions in the matter for 

resolving the situation. The case is - 

accordingly adjournEd. List 

1.4.02. 

for order3 on 

V ice-Chairmah 
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1.4.32 	'Mr. S.Sarma, learned counsel for the. 

Res4oridents 4antpd3imo for getting 

ias.ruction8 çin the matter. Pyar is 

• 

	

	accàpted. List again on 12.4.2002 for 

admjssjon. 

ft 

.Mr..S.3azma leaned counsel for 

the Respcndents pra for adjourent 

fIle witte  statemento at on 

	

V 	13.5.02 for Aission. 

V 	 un .. 	 .. 	N ember 

15e5.02 .........eard learned counsel for the 

partjes. 	 V 

ApplicaUOfl Is admitted. The 

Respndents have filed the written 

INN-  1't.CLLt ft,w statrnent. The case may flow, be listed 

for hearing on 5.6.02. The applicant V  

may file rejoinder if any, within two 

weeks. 
0 

Vice-'Chairman 

	

7.6.2002 	Heard the '  lear- 'ie'd counsel for 

V 	 . 	 . .. 	
. 	 the . parties. 	. Hearing 	concluded. 

	

V 	 V 	 Judgment delivered in open court,, kept 

V 	
' V 	

in separate sheets. The', application is 

dismissed. Nooder as to costs. 

nkm 
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CENTRAL ADMINISTRATIVE TRIBUNAL, 
GUWAHATI BENCH 

Original Application No. 51 of 2002 

7.6.2002 
Date of Decision. ... 

Shri Phani BhusanDey 	
Petitioner(S) 

_ r J ._ ua A(voat f th  
Petitjoner( 5) 

Versus- 

'I union of India andothers 	
)refltt est 

. 	
—AdvOcate for the 
Respondent(s) 

. THE HON'BLE  MR K.K. SHARMA, ADMINISTRATIVE MEMBER 

THE HCN'BJ 

1. Whether Reporters of local Iiers may be aU.owU to see the judgment ? 

20 To be referred to the Reporter or .  not ? 

Whee their Lordships wish to se the fair copy Of ,  the 'Idgmelit ? 

Whether the Jdgmnt is to be circulated to the other Benches 

Jurnt dejjvréd byonb1e. Administrative Member 



n 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.51 of 2002 

Date of decision: This the 7th day of June 2002 

The Hon'ble Mr K.K. Sharma, Administrative Member. 

Shri Phani Bhusan Dey, 
Siesel Mechanic Grade-Ill, 
New Colony, Lumding 
(Near Outdoor Railway Hospital) 
District-Nowgaon. 
By Advocate Mr K.K. Barua. 

- versus - 

The Union of India, represented by 
Respondent No.2. 
The General Manager (P), 
Norht East Frontier Railway, 
Maligaon, Guwahati. 
The Divisional Railway Manager (P), 
Lumding. 

By Advocate Mr S. Sarma. 

Applicant 

Respondents 

ORDER (ORAL) 

K.K. SHARMA, ADMINISTRATIVE MEMBER 

By this O.A. the applicant has sought for relief 

regarding deduction of electric charges of Rs.66/- per 

month, penal rent of Rs.219/- per month and also for refund 

of the amount already deducted in respect of Type I Quarter 

No.740(A). 

2. 	The applicant is working as a Diesel Mechanic Grade 

III under the Divisional Manager, N.F. Railway, Lumding. It 

is stated that the applicant by his letters dated 

11.11.1997 and 9.12.1997 and also verbally informed the 

respondents that he had vacated the Quarter and prayed for 

cancellation of the vacation and occupation' report. The 



b : 2 : 

The applicant was informed by letter dated 30.8.2000, 

Annexure VI, that as per his verbal report he had vacated 

the Quarter and he was directed to submit the date of 

vacation and the name of the next allotee to whom charge of 

the Quarter and electrical fittings were given. On 

27.2.2001 the applicant made an appeal to the SSE/Electric 

(P), N.F. Railway, Lumding to look into the matter of 

vacation and occupation report and to stop recovery of 

the electrical bill. The applicant also served a legal 

notice dated 12.4.2001 to the Divisional Manager, Railway, 

Lumding. 

Mr K.K. Barua, learned counsel for the applicant, 

vehemently argued that the applicant never occupied Quarter 

No.740 (A) at South Hill Colony, Lumding and that the 

applicant had verbally requested for cancellation of the 

allotment. The learned counsel for the applicant argued 

that the recovery towards penal rent and electricity 

charges were not justified in this case. 

The 	respondents 	have 	filed 	their 	written 

statement. Mr S. Sarma, learned counsel for the respondents 

referred to Annexure A to the written statement, which is 

the vacation/occupation of the electrified Quarter No.740 

(A) Type I. It bears the signature of the applicant. It is 

seen from Annexure A that the applicant had taken 

occupation of the above Quarter with electrical fittings on 

4.11.1997. Annexure B to the written statement is 	an 

order dated 4.12.2000 alloting Quarter No.740 (A), South 

Colony, to be vacated by the applicant, to Shri B. Pandey. 

This order was modified by order dated 17.5.2001 and 

whereby Quarter No.740 (A) was allotted to Shri Kamal Barua 

as per his turn basis. The respondents have also filed a 

letter dated 23.6.2001, Annexure D, from Senior DME/DSL/LMG 

to........ 
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to Senior DPO/LMG requesting him to recover normal rent 

from 4.11.1997 to 28.5.2001. 

Accommodation was officially allotted to the 

applicant and has been allotted to another employee on 

vacation by the applicant. In view of Annexure A and 

Annexure C to the written statement I am unable to accept 

the submission of the learned öounsel for the applicant 

that the applicant was not in possession of the Quarter in 

question. It appears that the respondents have already 

passed an order whereby penal rent charged from .1.2.2000 

onwards had been reduced to normal rent. 

In view of the factual position mentioned above, I 

do not find any merit in the application and the same is 

dismissed. 

No order as to costs. 

K. K. SHARMA 
ADMINISTRATIVE MEMBER 

nkm 
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IN THE CENTRAL ADMINIE1TRATIVE TRIBUNAL: GUWAHATI BENCH.1 

• 	- 	•i;; E.  

O.A. NO.I 	of 2002. 

Shri Phani Bhusan Dey, 

Siesel Mechanic Grade- III 	LL 

son of Late NikunjaBihari.]Jey, 

aged about 40 years 

Nw Coloney, Lufnding 

(Near Outdoor Railway Hejtal) 

District - Nowgaon. 

.. pp lint. 

- Versus- 

Union of India represented by 

Respondent No. 2. 

The General Manager (P) 

North East Frontier Railway 

Maligaon, Guwahati- 11. 

Divisional Railway Manager(P) 

• 	
Lumding. 

.... Respondents, 

Details of application : 

1. Particulars of the order against which the 

ppliCatiOniSL8c1e :- 

This application is made against the order 

4 /dated 21-03-201 under Office order No.EL/66/LM/1- 123 dated 

21-02-2001 for recovery of Electric BiJ.l against Quarter 

No.740-A at South Hill Colony Lumding. 

contd... 2 

L 
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C,. 	

A Copy of the order dated 21-03.-2001 

	I 
is annexed as Annexure- 'I'. 

Jurisdiction of the Tribunal :- 

The applicant declares that this application 

is within the jurisdiction of this Hon'blé Tribunal. 

Iiimitation :-

That the applicant declaresthat this application 

is filed before this Hon'ble Tribunal within the prescribed 

time limit as prescribed in the Adninistrative Tribunal 

Act, 1985. 

4.1. Facts of the Case :- 

That the applicant is a citizen of India and as 

such he is entitled to all the rights, protections and 

privileges as guaranteed under the existing rules franed 

by the Respondents for the salary, of pay, transfer and 

promotion and also to continue in service till he attains 

the age of superannuation. 

	

4.2. 	That the applicant is working as a Diesel Mechanic 

Grade-Ill under the Divisional Manager, N.F. Railway, Lumding. 

	

4.3. 	That on 27- 10-97 the applicant was allotted the Rly. 

Qtrs. No.740(A) Type-I at South Hill Colony, Lumding vide 

order No.N/258/I&4/12 Pt-XIV dtd. 27-10-97. 

Copy of the order dated 27-10-97 is annexed 

as nnexure- II. 

corjtd.... 3 
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4•4, 	That in his letterdated 11-11-1997 to the Divisional 

Manager N.F. Railway, Lumding the applicant has stated that the 

said Qtrs. was totally damaged arid it was not possible for the 

applicant to live in the said Qtrs. with his family. The applicant 

had also stated thathe had been promoted as Diesel Mechanic 

Grade-Ill on and from 25-10-97 and as such he prayed for 

allotment of a Type-Il quarter 'instead of Type-I quarter. 

Copy of the 'letter dated 11-11-1997 is 

• 	annexed as ½nnexure- III. 

4.50 	That on 29-11-1997 and 9-12-97 in his letter 

to the D.M.E. (P) N.P. Railway/Lumding the applicant had 

prayed for canjlation the vacation and occupation report 

of the said Quarter and allotment of one Type-Il quarter 

to him. 

Copies of the letters annexed as Annexure IV & V. 

4.6 0 	That on 4-11-97 vide order No. DME/P/14GSL/1V0M/255/1i 

/125XI7, ded 27-10-97 and the applican't on his verbal report he 

had vacated the said quarter and the office had not received 

any vacation report from the applicant and in that connection 

It was intimated to the applicant to submit the date of 

vacation and name of the next allotee to whom take over charge 

of electrical fitting from the applicant to avoid anomalies 

at the time of giving electrical clearance and electrical 

bill etc. 
Copy of the vacation Report is Annexed as 

Annexure-VI. 
contd... 4 
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4.7. 	That the applicant on 27-2-2001 in his letter 

to S/electric (P) N.P. Railway/Lumding had stated that 

he had put his siature on the handed over report on 

4-11-97 without physically investigating the said quarter 

occupied by the earlier occupant when the applicant had 

investigated the said quarter he found that the said quarter 

totally damaged and not at all fit to residet in the said 

quarter with his family and as such he requested to stop 

recovery of electrical Bill and to refund the recovery 

amount already deducted from his salary. 
Copy of the order dated 27-2-2001 is Annexed 
as Annexure-Vil. 

	

4.8. 	That in his letter to the applicant on 30-10-2000 

Sr. DNE/Lurnding informed the applicant that the said quarter 

was alloted to him and the said quarter was occupied by 

him on 4-11-97 and his letter dt. 11-11-97 he stated that 

quarter. was not occupied by him which was totally damaged 

nd his name was taken into the 4a priority list as per his 

entitleent. Again S/works has given the remarks that the 

said quarter get vacant condition from 1-2-2000. As the 

quarter was belonging to DSL pool SR IIVIE/DLS/LMG was 

requested to take Sit suitable action in that respect. 

Copy of the order dated 30-10-2002 is Annexed 
as Annexure-Vill. 

	

4.9. 	That the applicant on 12-4- 2001 issued Notice 

to the Divisional Manager RailWy Lurndirig to refund the amount 

already deducted from his salary for electrict charge etc* 

but even after receiving the said notice the Respondents 

have not taken any action causing irreparable loss and 

injury to the applicant. 
Copy of the notice dated 12-4-2001 is Annexed 

as Annexure-IX. 	 contd... 5 

4 
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GROUNDS FOR RELIEF LEGAL PROVISION : 

13 	Deprivation of the Applicant's legal Right to 

draw his monthly salary as Diesel Mechanic without 

deducting electrict charge, Hoi..s e Rent, and penal R€t 

for non-occupation of the Type-I quarter No. 740-A not 

fit for human habitation. 

ii 	Cancellation of the order dated 21-3-2001 for 

deduction of house Rent, electric charge and penal rent 

of the Type-I Quarter No.740-A from the monthly salary 

of the applicant. 

The pleaders notice to the General Manager, Railway 

Guwahati to stop the deductions to be deducted from the 

monthly salary of the applicant and also to refund the 

amount already deducted from the applicant in respect of 

the Quarter No.740-A, Type-I. 

iv) 	Deprivation of his financial benefit as his 

5alary has been reducing for deduction of House Rent, 

electric charge, and penal Rent even after non-occupation 

of the Type-In quarter No.740-A which is illegal, arbitrary 

and unconstitutional. 

6. Details of remedis§ Exhaupted:- 

The applicant has been exhausted all the remedies 

available to hiii by making several representations and 

pleader's notice but the respondents have not done anything 

contd...6 
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in this regard. Thus beJng deprived of justice and 

there being no other alternative remedy available 
1 

the applicant is compelled to approach this Honble 

Tribunal by filing this present original Application. c 

Matter not previously filed or pending with any other Court:. 

That the applicant further begs to state that he  

had not previously filed any application, Writ petition 

or suit regarding the matter in respect of which this 

application is made before any Court or any other authority 

or any other Bench of the Tribunal nor any such application is 

pending before any of the Bench of the Tribunal. 

Reliefs sought for :- 

In view of the facts and circumstances stated in 

paragraph 4 above the applicant prays for the following 

reliefs - 

8.11 	To set aside the order dated 	 for 

deduction of electric charge of the vacant Type..I quarter 

at the rate of Rs.66/- per month from the monthly salary 

of the applicant. 

8. 2. 	To stop deduction of the penal rent of the 

Type-Ill quarter No.740(A) at the rate of Rs. 219/- per 

month from the monthly salary of the applicant. 

contd.... 7 
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S t 
.g.. 

8.3. 	To direct the Respondents to make all necessary 

arrangement to refund the amount already deducted from the 

monthly salary of the applicant even for non-occupation of 

the vacant Type-I quarter NO.740(A). 5 

8.4. 	To direct the Respondents to make iiecessary 

arran.ement for allotment of a Type-Il quarter in the name 

of the applicant as per his entitlneflt. 

9. Interim Relief prayed_: 

S 	

S 	 S 

• 	 S 	 To stop deduàtions of House rent, penal Rent 

• 

	

	and electric charge from the monthly salary of the applicant 

foF the Type-I Quarter No.740(A) not occupied by the 

applicant.  

• 	
10. 	That this present application fledtk throui 

S 	 Advocate. 
S 	 • 	 S  

Pprticulars of the 1-.P*Qz  

• 	
j)i.?.0. No. 

•• 	 ii) Date of Lssue :- 

S  - 	

iii) Issued from :- Guwahati G.P.O. 

S 	
iv) Payable at •:- GuWahati. 

List ofnclosures s-

S 	 - • 	 • Stated in the INIX. 	 - 

contd... 8 
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VERIFCATIO....L 
C 

I, Shri Phani. Bhusari Dey, sn of Late Nikunja 

Bihari Dey, aged about 40 years, by religion Hindu, by 

profession Service, resident of Lurnding, New Colony, Nowgaori, 

Assail do hereby solemnly affirm and verify that' the contents 

para 
thade fr/ 5tO 4, 6, 7, 10, 11 and 12 are true to my 

knowledge and those made in paragraphs 8 and 9 are humble 

submission before this Hon'bleTribuflal and I have not 

suppressed any material fact. 

And I sign this Verifiation on this P day 

of J e_11U, 2002 at Guwabati. 

i2L& 
si re. 

0 
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Annexure- •1* 

N.P. Rai]way 

No.L/66/LM/1.. 123 

Office of the 
SR.SE(lect)/LMG 
Dt; 21-03-290 1. 

To, 

Shri Fliani Bhusan Dey, 
Diesel Mechanics Gr.III, 

Thro : SX(.DSL'J'/LYIG- 

Sub :- Recovery of Electric BiU. against Quarter 
N0.740-A at South Hill Co].ony/Lumding. 

Ref ;- Your appeal dtd. 28-02-2001. 

NQ  

0 JJ 

It is transpires from the records available in this 

office, the Railway Qrs. No.740-A (Electrified) at South Hill 

Colony/Lumdiflg is under your occupation since 4-11-97 as 

allotted vide L (P) 's 0/0 No.M/255/U4/12/Pt-XIV dt. 27-. 10.97. 

As such the electric charge in qestiofl which are being 

realised from your salary bills are justified as the allotment 

order of the said quarter ,  has not been cancelled by the compe-

tent authority where from the allotment order issued. 

In view of the fact, your prayer to stop recoveryø of 

electric bill arid refund of the amount already recovered. 

can't be materialised unless the allotment order is 

cancelled with retrospective effect in from 4-11-97. 

This is for your information please. 
$d/- Illegible. 

Copy to :- - $R.SE(Elect)/Lumdiflg. 

SR.t*IE/t$L/LMG - This is i1foITrtanCe to his letter Ito.M/LMG/ 

DSI/Qrs./Pt-I/3557 dt. 07-03-2001. 

SR. LEE/LMG-For information. 	
I 

0S/M.Bi11-DEM(P) I S Office. 

so!- Illegible, 
SR. SE (S lect) /Lurndirig. 
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OFE ORIR 

The following a1lorent of qiarters at Lurnding are / 

made to come into force with immediate effect. 

Qrs. No.L/351B Typ; 1II(Elec.) at Lco Colony/LM 

on being vacatd byShriB.N. Misbra,Ex.Dr.LI/U4G under 

(P)/LMG due tá his retirement on 30-6-97/AN is hereby 

allotted to Shri Nikhil Ch. Das, Dr. (G)/LMG under SR. 

SE(Loco)/WiG as per turn in lien of his' Tpe:II Qrs, 

No.1/86/A Ty-II at Loco Colony. (The Ors. No 0 1/35/B 

 is under'retention for 4 months upto 31-10-97). 
' 1 

Qrs.No. 1/256-A Type ;XI (Elec.) at Loco Colony/LMG on 

vacation by Shri Nikhil Cb. Das, Jar. (G) /LMG is hereby 

allotted to Shri Biren Chyn, DAE/LMG under SR.SE(Loco)/k 

LMG as per thrn. 

• 	3. 	Qrs.No.I/69/D Type:I at Loco Colony/LMG under custody 

f SR. (works) South/LMG is hereby allotted to Shri 

Naxideswar Borh, C/Ithal, now Fitter under SR.SE(c&W)/I4MG. 

This is in cancellation of item No.4 of this office s  

allo1ent order of even No. Dt. 14-11-96. 

46 	yrs. No.740/A Type:I(Elec.) at S.R. Co].ony/LMG On 

acatiofl by Smt. P Laxamma 'wife Late P. Nowana, Ex.'C/ 

Khal,asi/1elPer under SE (C&W)/LMG (epired on 24-12-96) 

as desired to get vacate' is hereby allotted to Shri 

Phani Bhuan Dey, Khalasi/L000 now under $R.SE.(esel)/ 

tJMG as per turn. 

coritd.. 11 
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Annexure- I], 

5, 	Qrs. No.697/4 Type:I(Elec.) at New Colony/LMG on 

• vacation by Shri Kishore Ex, B/M&er under SR 0  (Loco) / 
• 	 LMG dxe to his. retirement on 30-997/.N is hereby allotted 

to Shri Aruri Kantj Dhar, Khalasj/Loco now under SL 

(Diesel)/u'lc as per turn. This is in cancellation of 

• 	 itn No.6 of this office allotment order; of. even 

No. dt. 22-9-97. 	 •. 

Sd!.- Ifleqible,, 
• 	 . 	 1D1iE(I)/Lumding. 

•No.14/258/LM/12 Pt.XIV, dt. .27-10-1997. 	 . 

• 	Copyto:- 

SR.SE(Loco)/LMG, SR.SE(])iesel)/LMG and SR.SE(C&W)/LMG 

• 	together with the spare copies for staff concerned 
• . 	working under them. 

Staff concerned are advised .to Submit their vacation! 

occupation report as soon as they vacate/occupy their 

respective qrs. 

Shri B.N. Misra, Ex. Sr. LI/LMG(Thro.OS/M/LMG) for 

inforation for item No.1 above. • 	
- I 	 .• 

4, SR sE••  (work s)South/MG. 	 . 

• 	
• SR.(Elect.)/LMG. .• 	 . 	 • 

6. Er-Secy, NFRMG. and NPREU/LMG. 	 • 

- Sd/-- Illegible, 
EM i)/Lvmding. 

• 	 • 	 •/?; 	 - 

- 	 • 	 •. 
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Arinexure- III'. 

To 

The D.M.E.(P), 
N.P. Railway, Tumding, 

Through Sr. Section Engineer ('Diesel)/Linnding. 

Subject :- Prayer for aloientof Type-liQuarters instead of 
Qrs. No. 740 (A) Type-I.. (E lec) at S.H.Colony-Lumding. 

Reference:- X2ur oc!r No/258J1/12 Pt.XIV dtd,17-10-97 

Sir, 

With due respect. and humble submissiônl beg to 

subiiit the following.for your kind favour and sympathetic 

consideration please. 	 I 

That Sir, as per your Office order No, quoted above 

I have been favoured for the allonent of R].y, Qrs. No. '140(A) 

Type-I.at . South Mill Colony, Lumdjflg. But it isbot posibieto 

live in this quarters with the family menbrs and dependents 

asthesaiduarter is totally damage. 

sir, I am sayingthat I have been promoted as Diesel 

Mechanic Gr-III on & from 25-10-97.. 

So, I pray to your honour that you would be kind 

enough to favour me by alloting a type-fl quarter insead of 

Type-I quarters.  

- . 	For the at of kindness and generosity the poor 

eployee will remain grateful for ever. 

Yours faithfully, 

Pharii Bhushari Dey 
Diesel Mechanic Gr-±II 

Dated, Lumding 	 Unde Sr. 	Diesel) 'Lux.ng. 

The 11-11-1997. 	. 	•• 	. 	. 	. 	- 

f . -, 	 Sd,'- Illegible. 
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Annexure.- 'IV, 

To 

The DME(P), 
N.F. Railway/Lurnding. 

Through — Sr. Section Engineer (Diesel) Lumding. 

Subject :- Cancellation the vacation and Occupation Report of 
Railway Q-uters No.740(A) Type-I at South Hill 
Colony-Lumding. 	 - 

Reference :- Your Office order No. M/258/LM/12 Pt.XIV 
dated 27-10-97. 

Sir, 

With profound respect and humble submission I beg 

to subffiit the fol)owing for your kind favour and sympathetic 

consideration please. 

That Sir, as per your letter No.quoted above the 

Rly. Qrs. NO.740(A) Type-I at South Hill Colony was alloted 

to me ;  Accordingly when the wife of Late P. Nayena Ex. Carr.  

Khalasi came to me, then I already, signed the vacation and 

occupation Report of that quarters. 

But on. 11-11-97 thro4i my application it Was 

jnfonned to your honour that the said quarters is totally 

damage. Not possible z to like with my family members and 

dependents. 
\ 

As such I like to canCell the vacation and occupa-

tiori report of Rly. Qr. No.740(A)Type-I at South Hill Colony, 

Lumding. And praying for allotment of One Type-TI Quarters. 

For the act of kindness I shall remain ever 

grateful to you. 

Copy to :- Sr, /lect/trg. 

II Si  90W/8/Imp.. 

Yours faithfully, 

Dated Lumding, 
The il7-11-1997. 

o 

Phani Bhushari Dey 
Diesel Mechanic Cr-Ill 

Under Sr. 	(Diesel) Lumding. 
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Annexure- 'V'. 

To 

The D.M.E. (P) 
N.F. Railway, Lumding. 

Throu -i - Sr. Section Engineer (Diesel) Lumding. 

Subject :- Cancellation the vacation and occupation Report 
at Railway Quarter No.740(A) Type-I at South Hill 
.Co lony Luntdng. 

Reference:- Your office order No,MR 58/LM/RPT.XIV dated 
27-10-97. 

Sir, 

With profound respect and humble subriission, I beg 

to submit the following for your kind favour and sympathetic 

considerèion please. 

/ 	- 	 That Sir, as per your letter No.quoted above the 

Rly. Qrs. NO.740(A) Type-I at South hill colony was alloted 

to me. Accordingly when the wife of late P. Iiayana EX.Carr, 

iChalasi come to me. Then I already signed the vacation and 

occupation Report ef that quarters. But on 11-11-97 through 

- my application it was, informed to your honour that the said 

• 	quarters is totally damage not possible to like with my 

famIly members and dependehts. As such I like to cancell the 

vacation and occupation report of Rly. Qrs. No. 740 (A) Type-I 

at South hill colony Lumding. And praying for aliothent of 

one Type-li quarter. For the act of kindness I shall remain 

ever grateful to you. 

• 	 Dated Lumding 	 Yours faithfully, 

the 9-1-97/1997. 
• 	 • 	 Phani Bhushan Dey. 

Diesel Mechanic Gr-III 
under Sr. •SE(Diese3.)Lumding. 

,sã/- Illegible. 
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N.E. Railway 
EL/66/LN/8 Rs-191 	

Dt. 30-8-2000, 

SR • SE /E lect ( ) 	 Shran>Bh. Dey,  

Through •: GS/DSL/. 

Vacation report of Ors. No.7409 

at S1H. COL only LMG. 

It has been detected through the office record 

that you have been occupied the above qrs. on 4-11-97 under the 

Offjce order of 	/P/LMG's L/A/O N/255/LM/12 Pt:XIV. dt. 27-10-97. 

On your verbal report that you have been vacated the 

Ors. but the office is not received any vacation report from 

you. 

In this connection jsntrnated to submit the date 

of vacation and name of the next allotee to whom taken over 

charge of electrical fittings fromyou at an early in order to 
I 

avoid anomolies at the time of giving electrical clearance 

and electrical bill etc* from this end. 

Copy to :- 	 Sd/- .Illegible. 

1 	sSE/D/LMG for your 
andN/a 

information WVX please. 

2. 	DPM( P) Meth/L)G for your 

information & N/A please. 

Sd/- I].legible. 

I 
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Annexure- 'Vfl'. 

To 

- 	 S)lectric (P), 
N.P. Railway/Luinding, 
Through :- Proper Channel. 

Sub :-lJrinecessary recovery of Electrical bill of Qrs.No.740-A 
at South Hill Colony, Li.mding. 

Ref ;- Your letter No.EI/66/LM/QR-191 dtd. 30-8-. 

With reference to above, it is to inform you that 

the qrs. No.740/A at South hill colony/Lumding was alloted 

to me vjde t ()LMG's letter No.M/258/LN/12/PT Xlv dtd. 27-10-97 

while ant. P. Lè.xamrnia wife of P. Nowana Ex-C/Khalasi helper 

under s(c7w) LMGexpired on (24-12-96) Came to me with 

handed over report in my working place.. I have put signature 

wrongly on 4-11-97, without any investigate the said qrs. After 

one week when I personally investigate the above qrs, at that 

time Smt. P, Liearnma, wife of P. Nowana has eccupied the qrs. 

when I throughly checked and the qrs. found that totally 

damage and not possible to like to my family members, the 

I come back and served prayer for cancellation of handed over 

vacGation and accopation report has been intimated to all 

Concerned vide my application dtd. iE (DSL)/LMG on 1-12-97 - 

ThE(P) 11-11-97, 29-11-97 10W/Work/South duly received by 

S. Sirigh Head clerk under S/W and Sr.S/Electric (P)/ 

LMG on 1-1-97 which was duly acknowlededge your end by Shri 

Badal Dey, Reader on (1-22-97 at 8.30 hours, since my 

cancellation Stt. ,  P. Laxamrna rieighter any intimation to me 

nor any key of the qrs. and left qrs. without Locked. 

There after, a gap of long period it has JMIM seen 

that my pay slip Electric bIll has already been recovered 

without any intimation to me. Salary bill from Jarivary/2001 

coritd... 17 
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Annexure. VII, 

of Rs,66/- in 8 instalment which totally unjustified,.because I 

has not yet been recovered or delivered any invantory of 

Electrical equipments and bikilding vacation accupation certjfi- 

cate from authority nor I 'have' submit any accupation report 

to all concerned in this regard, wjthout issuing Inventory ,  

• of Electrical equipments against me before released Electrica]./ 

qrs* dlearance of P. oana Ex/C/Khalasi under S (C&W) LMG, 

for payment of DcEG for which I unnecessarily harassae by 

the déparrnent, day to day. 

In view.óf the above you are requested to look into. 

this matter saipathetically and stop recovery of Electrical 

• bill early,, and refund the rrcovery amount Rs.66/-.. So that I 

shall remain ever greatfül'l to you. Further it is also mention 

here, if Electrical bilh/Debit/qrL rent try to recovered 

from my 6alarybill.unneCessarily, so I shall go to bound.wi'th 

legal justice. . 

• • Dated, Lumding. 	 . 	Yos faithfully, 

The 27-2-2001. 	 . 	• 
DSL Mech-Gr-III 

Under Sr. D!E-DSL-LMG. 
Copy'to:- 	••' 	 S 	 - 

1 1  Sr. E/LMG, . 	• for kind favour of 

Sr. 	/X DSL/LMG 	information please. 

Sr." 	/LMG, 

.DM(P)/M bill section for information. 

5 1  S/IOW/WokS/SOUth, information. 

S/Water supply information. 

SI Electric inormatióflS. . 

Ph an i Bhu3h an iDe y.. 
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Annexure- VIII. 

No.M- 258/LM/12 Pt.XV. 	 DfM (M) 's Office, 
Lumding, dt. 30-10.-2000 0  

To t 	SR. L?4E/ts/U4G. 

Sub :- The Rly, Qrs. NO.740(A) Type: i 
at S.H. Colony/Luding. 

Shri Phani Bhusan Dey, D/Mechanic/LMG while working 

as Khalasi under DM (P) /Lurnding was allotted the above 
accupied 

mentioned Qrs. Accordingly the Qrs. was 46MIRM by 

him on 4_11i.97. 

On 11.41-97 b.e submitted an appeal wherein he stated 

that the Ors. was occupied by him without checking properly. 

The Qrs. is totally demaged. He demanded one Type:II Qrs, 

stating that he is entitled for type, II Ore. 

Accordingly his name was taken into the priority 

list as per his entitlement. 

However, he submitted further appeal dt. 11-9-2000 

to E*E (P) /LMG stating the above facts. On the appeal SSE/ 

Works/South/LMG has given the remarks that the said Ore. 

got vacant condition from 1-2-2000. It is taken their 

Custody to save from un-authorised occupation. 

Since the Qrs. is now belonging to DSL pool, it is 

requested to take suitable action in this respect from your 

end. 

SR. 31E/Lumding. 

Copy to :- 

S (Works) South/UG for information. 

S(DSL)/LMG for information and necessary action. 

ShriEhani Bhusan Dey, D/Mech./LMG(ThrO.S/D5L/LMG) 

for information in xix* reference to his appeal dt. 
119- 200 0. 

SR. rJME/Ltniding. 
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To 

The Divisional Manager, 
Railway, Lumding. 

Jnnexure- IX 

'V 

	

Sir, 	 - 	 * 

Under the instructions of my client Shri Phani 

Ehusan Dey, Diesel Mechanic Grade-Ill, Please take notice 

as follows :- 

That my client was allotted one Type-I Qrs. No,740-1 

(E 3. ec tn f ie a) at South Mill Colony at Lunding vi de C (P) 's 

o/o. No.M/255,4.M/12/Pt-XIV dated 27- 10-97 and my client could 

not occupy the said quarter as it was totally damaged and 

not at all fit for occupation. 

That my client had not taken the key of the said 

quarter from the authority concerned nor did he signed- any 

letter for handing over and taking over of the said Quarter 

from the earlier occupant of the said Quarter. 

That my client in his letter dated 29-11-97 had 

already intimated DME(P) N.F. Rai.Way, Lmding through Senior 

Section Engineer (Dies1) Lumding for cancellation of allotment 

of the said Quarter No.740(A) Type-I at south Mill Coloney 

Lumding allotted to my client. 

That my client had been promoted as Diesel Mechanic 

Grade-Ill on 25- 10-97 and he was entitled for a Type-UI 

Quarter and as such in his letter dated 11-11-97 is intimated 

	

the 	(P) N.P. Railway, Lumdirig praying for allotment of 

a Type-fl Quarter instead of Type-I Quarters. 

contd... 20 
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That on several occassions my ,  client had intimated 

• 	the authority concerned for cancellation of the vacation 

and occupation report of the said Quarter and allothtent of 

Type-Il Quarter but, no action has. been taken. by the authority 

concerned till this date,:. and the electric charge of the  

said Type-I Quarter has been 5educted from his monthly 

salary at th rate of Rs.66/- from .January,.2001, which is illegal 

and in fact my client has been penalised without any reason. 

That at the time of leaving the said Type-I quarter 

Smti. P. Laxarnfla who was the occupant'of the said Quarter 

had neither intimated my client nor handed over the key 

of the said quarter to my client and -ie left the quarter 

without any Lock which was known to the authority concerned 

and the said Quartr is still lying vacant after being 

vacated by smti P. Laxarna. 

That my client being the only earning member of 

his fjjy had to face financial hardip as an amount of 

Rs.66/- hasbeen deducted from his monthly salary for electric 

charge for the said Type-I Quarter even after not being 

occupied by • my client. • 

• That the electriC charge of the said vacant 

Quarter has been deducted from salary of my client even 

after not being occupied by him for a single day and as 

such deductioriof the electric charge from monthly salary 

• 	of my client is not at all jus€ified and the amount already 

• 	deducted from his salary for electric charge should be 

contd...21 

'p 

I 
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Annexure- IX. 

refunded to him. Further being a diesel Mechanic Grade-Ill, 

my client is entitled for a Type-Il Quarter. 

Under the circumstances as stated Ift above, I have 

been instructed by my client to demand of you to refund 

the amount deducted from his monthly salary for electric 

charge of the said vacant Type-I Quarter and to stop the 

electric charge being deducted from his monthly salary 

within 15 days from the date of receipt of this notice 

failing which my client shall be compelled to take legal 

steps against you before the appropriate Court of law 

without any further reference to you. 

( K.K. Barua ) 
Advocate. 

0 
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O.A No. 51/2002 

::!y' j. Phan i Bhusan £)?i 

k,Jn1cn 	of 	:lnc:1:ia & Ors.  

Respondents 

Written statement; on behaiT or Respondents 

The an swe r I nq F espond en t s be p 	1: o stat; e 	as 	fo i :t ows 

1. That the answer:inp Respondents have ctone 	throuph the 

c:opy of.ce DA as served and they have understood the 

contents thereof.  Save' and except the statements 	which 

are specific:a].l y admitted hereinbelow,  other statements 

made in 	the O( are 	c:ateqoric:ai ly cJen :i ed 	Further the 

statements 	)hic'1 	are 	rc::t.: born on 	i'e::::r'c:!s 	are 	a]. -:.r 

der' :1. ad 

• 2 	That with 	rec:J arc! 	to the 	st: atements mactie in 

paraorai:hs 4 	1 	4.2 and 4 of 	the OA, 	the answerinp 

Respondents does 	not 	;adm I t anyt h I nc 	con ra r/ t;rt he 

records of the 	c: ase 

wi t:h reqarc: 	to the statements made in paraqraph 

414 	(Jff; p  fl(\ 	it 	Is 	stated thatr pursuance of the 

1 	'n mrn1 order uc 	n 27. 10.97  

I 	I Applicant 	took ; 	i 	in e 	charge of  

uarter 	No 740! 	Type....J at 	Sc:uth 	Hi. Ii 	Colony on 

- 	I 4. 1 1.97 	from eni. 	Laxamma & the same was i I 

/ 



t:r' 	h :i. in 	tc. 	the 	Sr. 	i) :i. V j. S I c::n . :i 	1ec:h an '1 c:: [ 	Engineer  

: 	
(Power ) iF 	:a:L way . 	• L.urncJjnc 	by 	submitting  

Vacat:.c:n/Occkpj:jflfl r'ocri: with the clear remEu4:;s "1 

have taken over & occ:..tpied the above mentioned quarter 

with Electrical f:itt:inps on 4.11.97"(copy of the 

v:atic:n/oc.upat ion report is enc: losed as fnne::<ure 

charce c.e quarter No 	740 	) 

Type-I 	the Applicant submi. tted an appl :ic::at ion dated 

11.11 97 to DivisionalMr:hanr;:3j Ençineer (P)/Lumd:in 

:Lntorminq that :1. t was not poss:ibl e to live in the said 

((• w:i th the family members & dependents.:; i. t was 

total l' damaned By the said appi ication he prayed for 

al :Lctmerit. of the Type II puarter as per Ii is anti ement 

he had pot promc:)tlor" to the post of Diesel Mechanics  

Grade-I]: I with effect from 25 1097 (photh c:rn'i of his 

appllc:a+ior dated 11.1197 is marked as nI"iexure III to 

F 	That with r ec i d to the statementsmEd 

paragraph 45 of the OA V  the answer'anp Respondents 

.tde that the applications dated 29 11 97 & 9 12. ?7 

were received by the office but the priority oosi t ion 

i.C. alionent nffy1p.f I quarter did not permit to 

allot a Type-Il quarter in his favour 

5. 	F hat with 	"ejerc 	to the sF: atements made 	in 

naracr'aphs 4 of the Lk. the Respondents state that 

the order Nc.:. quoted in this Parapraph, does not tally 

with 1nnexure-VI to the O. It may be mentioned here 

that vacation report of a quarter cannot be rncI 

verbaily. It is to be made in writ;jno, The Applicant 



S 

S 
v 

::ic 	not 	submi.: 	any vc::(:r1 report 	th o 	t:i e 	RE.i,°iIzIa'/ 

tt:cr:i. :\, 

& TIi t A3:L th reQaT••d to the statements made in parcraTh 

47 
01 	the (J( 	it is statecj th a t the 	ppi :icait took 

over the c::harcre of the quay ter No. 	 l'yoe I 	on 

4.11.97. Thereaf ter he c innot- 	that he din 

it wi thout. physical anvesticlation So as per h:i.s 

c)cc::1..tl:)at:ion report necessary rec:overy of quart-er rent & 

Electric: b:l are required to be deducted from his 

salary. Thus the averments c"t he !ppi.ic:arit her -'e:i.n this 

i:ragraph are de flied as the same has no basis at sI 3. 

7. 	That with recard tot- he statements made 	in 

:aracr'aph 4.8 of the O( 	the 	answerinc1 Rca c:,r::Ients 

state that the (pp icant took over the charqe of the 

quart- er No. :740---- Type"I on 4.11 97& his name was also 

akeri in the Priority List for allotment of rvp—I 

'11' T t I 	as 	t T his entitlement & - ( I I 01 1 y basis. 	But  

a -  tar takinç over -c he occ:upat ion of quarter I'1CT 	70—rI 

on 4, :1.1,97 he ket the quarter an un--manned 

ri 

 

condition from 1 	 As T result, Sr. Section 

r r / Wo r k s / SouI h • NF Ra i I way, Lu md ing kept I h 

quarter in his custod.y to save the Railway quarte rfrom 

n --re uthorj sad 	oc:cup at: I on 	by the 	outsiders. 	The 

Commissions of H I Applicant being the 	 ott 	01 	LIu 

quarter 1 	in keeping the quarter (Pal :twa, property) 	in 

an 	haardc:ius 	condit:ion 	tantemounts 	to 	qrosa 

indisci:)1jr -Ie 1 	Railway 	ouart:er 	is 	allottec:I 	to 	the 

Ra:i. iway servant as a matter of 	priv:i. lace & shelter 

wh ic:h he pract ic: dlv iqnored 
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E3 	•rh a t 	ui I tb 	r'ec: i'c: 	to 	t:h e 	statements 	mc: : 	in  

paraQ 1'aF:)b 	4.9 of 'th the OA, :i t is statea 	;bat 	as 

i.ivart e T• was kept i n an un-manned condition as n a r ra t ci 

in the prec:edinq paraqraph 	the said quarter was 

iottec:l to Shri B. Pandey q  DBL/Khai.asi/Haiper Vide 

ai'iloi" 	Div:i.siora.L 	M ec hanica l 	EfiOir)eer/i:)iec:ei 

Railway, 	Luc:linc s al lc:tment c:rder Nc 	N/LiG/I:)B[../LT3- 

Al lctment/3244 oated 4/5 12 23i0 	(c:opy eric: losed as 

Anrxure-B). 	By the sat c:f c:rd e rs the App]. i c: ant was 

ordered to hand over the ctuarter to Shr:i. B. Pandey,  

Diesel /Khalasi /Helper, but he remained silent.  

10.4.2001, 	he 	H 3(11 L ( (( 	H 	applicati on  

Divisional 	Mechanical Eng ineer I 	 I I 	NF iI'.. t HAt 

Lumding 	interalia C 	 ci not oc I V '' the quarte r  

1Ii 	 C(1ILJr3 infact he occupied 	the quarter on 

4.11.97 	p 1  '' [ ç 	 I. r ci 	quarter 	was 	further- 

allott ed 	t o C 3 	(T I Barua,Diesel Mechanics C i t Ic - 

Jr vide of fic:e orc:Ie I' No. 	t/L.Ntr,'1:jc.L/L.r• 	i I c::trnent./352é) 

ci at ad 	17.5.2001 	( c:opy 	eric: :t c3seci .. as Annexure-B1) 	by 

cancelling 	the 	pr'evlc.DL.Is 	al .ic3tment 	order 	No 

NI/I. fBI 551. /L-A :i. :I. otmeri t/ 3244 	dated 	4 / 5 1 2 2000 	wh :1. c:h 

was 	issued 	in'favour 	of 	Shri 	B. 	Pandey,  

r>CL/:.i asi /iie].pers F1oi.iever, tiie April :Lc:ant submitted 

vac:ationr epcirt by his app iicaton dated 29 5200i 

(c:opy enc: losed as Annexure-C) Ac:c:orciinc1ly,  1 a I etter 

No. 	Ni/ .,.MGIDBL/qrs/Pt 1 /3&53 ci at ad 23 	200 :1. 	( c:opy 

enc:losed as Aflfl(1Xk.AY' eD) was issued by befl1C3r Disciai 

iec::hanac:a.i 	E.nqinaei" 	Diesei ) 	i'IF 	hal 1way 	Lumalrii: 

tCJF1Iid)/ 	Senior 	D:i.vi.sioriei. 	Persc:Innel 	Officer. 	NF 

ha ii way 	Lumd i nc was request ad to stop r'ec:ov a ry of 



\J ) 

arrear penaJ. rent 	& to arrance 	refund 	if arrear 

rec:c:vei'v had al T'e(:\., been made 	ti:i th 	e1fec::t from 

2000 & onwards & arranc:e recovery of 	normal 	rent . 

.th 	etfect from 4 	ii. 	97 to 28.5.2001 	as the 	Applicant 

vacated the c:ua rt e r on 29. 5 2001 	endo rs :i nc! 	a 	copy to 

the ApplicanK  

9, That the answering Respondents su!::mi tt:h at the  

appl:Lcation suffers from nDn - ci closure of cnat:erial 

particulars and there is suppression of material fa::ts 

as wj.l 1 be ev:ident from the narration of fact above. On 

th:i.ssc:ore alone the OP is liable to be c:ism:1ssed 

10 That under the facts and circumstances stated above 

the ir'iteit OP is not mairrcainabj.e and liabie to be 

d ismissec:l t&i th cost 

Var:ifjcatjon 

14 



VERIFICATIONI  

	

:c Sh r acted about 	years 

'nof L4-e 	 - 	I 1 3 U. Ft C . 

	

I-esensly (f 	 i  tt(j 	 as 

N.F. Ra ilway c:lc hereby 	ver:i.fy 

and 	state 	that 	the 	sf:;hprripr'tf: 	cie 	in 	par'açr'aphs 

are true to my knowlectc1e and 

those 	made in oaracraph 

mat tars of rec:ctrc:s are true to my I ri format ion c:o r I v ad 

therefrom, which 1 belie ve to be trueto the rest of 

(V humble sub missio ns before 1 3 C Hon' ble Tr ibunal.  

at..tt:hor'ie.ecj 	to 	c:cimpetefltt.c3 	sicn 	t:h is 

yer],ic:atIcJrt on :ietaif of all 

___ 	

siQri t:h:is verif:jc:at:it:n on this 	day of 

__ 
	1/7 

DeJ i 

j;i4 	p\l4LA 

Divisiorj! 2c,nel OJJ:' 
1./F. Rai['oy, Lwdr 

0 
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Lur'1nç. 

: 	 V 

ii..Vctjun 'n' occuprtipn øf r.1I0.740' A) 1y_7 
electtf! esuth hill cGlDny/LurrZin. 

—Ytit T)fftcr •rler tT.P/2/LP 1/j2 Pt.1V, 

0 0 - 0 0 0 0 0 e 0 0 0 0 	 - - — — 

Xivq, vctt 0 ,,  Oasve Irs on 	11 197 ml hu1y 	t ri.Phrr1. flbicrri 'ey, i'hnIrst t.ee now unlAr 'r. 	 'ir. 
'ith ill electfirl 'ttLhtnt,r. 

14 

Yours 
••4 •  

fr1thfu3ty.  

• ',. 	'*t. P.L'.(04T4P, 	) 
vf, Lrti.P.rurnn, 
x.rtrsi/ni,r un'.r  

I hrve trkn 	ml vc-u-3ird  
the r,ev 	Is"Ith  l
fLthIrij on 7/ 

f) 	1 LWYQW 

(hrlrj Lnco now 'in - r 

r11y tai. 

14 

•1 

niox Section tnghieer (Deei) 

i: i1fr 

; LUijj 	

Ytur frjthfitly 

.( 
•rJ  

'/''.  
r,.Khr1rs1/sln.r 

tway
IN  	: 



• 	 . 	 Officeof the rX 
Sr.DME/DSL/LNG 	-' 

Off ice Order. 	 Dt. 412.2OOO. 

The following allotment of Qrs. at LMG is made to 
come into force with immediate effect. 

1. Qrs. No. 871-C Type-Ill at Officers Colony under the, custody 
• 	:'ofSSE/w/North/LMG is allotted to Shri Rakesh,Kumar, SSE/D/ 

Mech(Rg) for Administrative reason. 
.. 	 871-D Type-Ill at Officers Colony under the custody 

of. SSE//North/LMG is allotted to Shri N. K. Rasaily, SSE/ 
IDSL/Mech. as per priority basis. 

3. Qrs. No. 867-C Type-Ill t B.F.Colony on being vacatted by 
Shri R. Kumar, Vide SL NO. I above is allotted to Shri H. 
K. Sarma, JE-IZSL/Mech. as per priority basis0 

40 Qrs. No. L?S/9-A Type-Il at B. F. Colony on being vacatted 
• 	

, 	 'by':Shri H. K0'. Sarma, 'JE-II/D/M, Vide item No. 3 above is 
allotted to SlwiJ. Patar, DSL/Elect.-I as per priority emc: basis on exchange ground. 

5.Qxs No.98-B Type-lI 'at"R/Y Colony on being vacatted by 
Shri J0 Patar, Vide item No. 4 above is allotted to Shri 

• , . 

	

	 •., , 'P. •chakraborty,". DSL/Méch-III as per priority, basis in 
exchange 'ofhis. existing Type-I Qrs, 

6...Qrs.: No. 74A Type-I at 'S.H. Colony willing to be vacatted 
by Shri P.By Dey, tL/I4ech-lII & now under the custody of 

• 	
. '• 	 S5/W/South/vJG is 'allotted'.to Shri B.?andey, DSL/Jtha/HP 

as per priority basis. 

•71 Qrs. No. L/iOB Type-I !at'  Loco Colony on being .vactted by 
Shri P Chakraborty Vide Si. No. 5 above is allotted to 

:.Hr.$}.jj P.'Barman,"l3SL/KJaa/Hp'as per priority basis on"exchange 

	

:ground of his existing'Tpe-I Qrs. 	. 

8. Qr." No. 228-B'Type-I at U$}LF Colony on being vacatted 
• 	'.by 'ShriP. Barman, Vide'SL." NO. 7 above is allotted. to Sri 

Dula]. Nalakar, DSL/Kha/Hp as per priority basis. 

• 	 S 	 ' 	 '' 	 S 	 • 	 . 	 , 	 , 	 Dt. O4.122000. 
Sr0 DNE/DSL/LMGO 

No. rvflr'4Gjr)sLLqrs_Aflotrner1L.3241 	Dt. '04I262000. 

'Copy to; 

U 	II 

Party concerned. They are advised to subrnit Vacation! 
Occupation report Thro;- SSE/1JSL/LMG within 7 days on 
receipt of this order positively. 

SSE/DSL/G, SSE/Elect, SSE/W/Soüth, SSE/WNorth/L1G 
for irifonnation & N/action please0 

Br, Secy. .NFPU, NFREU/LMG, for inforrnatic 

I ',/ 	 ,'\ • 

;•:/ 	-Lm 	\• 
''I 	'. '•r. 

I . 4 I • E •' 	19.' 7_o0 	•' 
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! 

' 
sStt. . IV. 0'O I Enn,ef .ioseI) 

, 
F. adwayeb  Lurn ing. 

Sr 

t~_S'Ial  ~INI - 
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.t. •)M/L/Lr1a 

	

Office Order. 	 flj, 17.05.2001. 

The f oll Owing aliotinentf Qrs. at thG is made to 
come into force with iratnediate effect. 

/ 

1. 74A T3e-1. at 5.H. Colony to bs vactted by Shri P. B. 
Dey, 13L/Me0h—III as per hià willingre , s is allotted to 
Sri Kamal Baria, DSL/Kha/H2, now DSL/Moch—iIi as per his 
turn baais..This'superseds the item N. 2 of this office 
order. of even N. Dt. 13/14.03.2001. . . 

	

I, 	 Sd'/- • 	... 
Ot. 17.05.2001. 

Sr. t1E/DSL/IG. 

	

NO. MiULDZLL'SA1tmer1t/3c2 	 . 
t. 17.05.2001.. 

Copy to; Party concerned, Thro;— SSE/tkSL/L?43. They are adv-
ised 'to subuit vácatlon/occupatlon report within 
07 days nositively. 

a ..,,. / 	 I i - .&. 0 	 /T V I 	.&.t 1? 	4' fJ,i Me cn 	Ei.ec i.. .zx SS.' w, Soii i..ri, ..L',, .. or  ibf- 
drmation & N/action. 

.Br. Secy/NFPEU & NFH14U/LI4G, for !nfcrination p1 . ' 

//. 	DfSPA[U}.j I . j) 	J 	 . 
I'v F-' •..  

0A 
P5/4 

	

:. 	

Lngin.er (010501) 

I\, F. R*il y : Luwding 



'I 

/The Sr.. Divisional Mechanical Engineer, DSt, fr' 
N, Fo Ratl'zty, tu'nding. 

1hrough $ Proper Channel#  

Sub z Vction and occupation rort of Rly.Qrs.NO.710..A 
2fp5iu.I at South Hill. (Dlony/taumding. 

Your Office order 10. M/tM3/DSTJ/r8.allotment.u.3526 
dtd.. l7.. 2001. 

11 

In terms of your above qted lettrr, it is to inrrn you 
that we are tt.en1ed jointly at 	,4orks (South)/wr, on 
29,5.01 r.gLrdthhan 	over the urs.NO. 740A typ.I at 

South Hill clony/turw3ing .1cordingly Ss,4iorks(south) has 
handed over the key of the crse to hri Kama]. 
DSt,ft1ech,4.r..11I on 29/5/01 at time 14 hours o  t1 qrst under 
custody of Ss /South/Ixnding from ,...........,.,. 

Which was duly accupted by  
under his clear signatue' 

is if for your kind information and necessary action 

please. 

'-- 
L 

\\ \\ 	
1 

I. 	rated-,.-.-.-.-.-.--o-.. .s .1• S 	 .- -. 

(

L 
JC' Youts faithfully, 

p 	 P k 
(Occupied by ) 	 rig- D/'itter, 

T)?pt •' 
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Off iôe of the 
.Sr...DMTi/DSL/LMG 

c. M/LMG/)SL/Qrs/Pt-'r/3 653 	 ' Dt. 23.06.2001. 

To,  

	

Sr. DPO/LMG 	.• 

Sub:— Refund of arrear penal rent wef;— 61.02. 
2000 again5t Rly Qrs. "so. 70—A Type—I 
at S.H. Colony under the occupatton of .  

• ShriP. B. Day, DSL/Mech—UT.: 

Ref:— This o lice letter of even?o. 17.05.2001. 

Please rerer to this OffIce Letter. No. M/124G/ 
DSL/Qis—Pt—I/3699 Dt. 11.O1 .2001, wherein you were requ-
ested to recover, 'Penal Rent' from 'hri P. B. Dey, 1L/ 
Mech—Ill Wér;— 01.02.2000. . . •. 

Shri 1)ey vacatted the Qrs. on ,29.O5.2001 ,SO, 
you are requested to stop recovery of arrear penal rent 
& arrange refund to him if arrear recolLeryhasl glay 
made 	& &s arae recovery of 
normal rent tef:— . 04.11.97 to 2.05 .2001. 

This has the approval of. r. DM/L)SL. 

(Vipul. Slrigh.) 
Sr. DME/DSL/LMG.. 

-.. 	

Copy to; :hri P.. B. Dey, DSL/Mech UI,. Thro;— SSE/DSL/ 
114G. It is learnt from your appeal Dt. 20906. 
2001, that you have drawn HRA regularly when 
you possesses a Rly QrS. 	 under 
your occupation Wef s— o4.11.97 whtch is a 
ser.i..ous offencc on your part. Hence the 

• 	. . 	 récover7 of HRA from your salary Is justifed. 

• Sr. OME/DSJL/LMG. . 
• 	

. 	 4 	:. 

( 	r  
o 	 . 

W. Y . 	 . 
• 	 . 	 .. 	

• 
•stt. 	.. 	Enginser 	isS€I) 

114. 

t 	. 	fêq 
RiIw ..y : Luinding. 
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